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IN THE HIGH COURT OF KARNATAKA AT BENGALURU

DATED THIS THE 05™ DAY OF AUGUST, 2026

BEFORE

THE HON'BLE MR. JUSTICE M. NAGAPRASANNA

CRIMINAL PETITION No.17375 OF 2025

BETWEEN:

SMT. KAVITHA MURTHY

W/0 K.SHIVA KUMAR MURTHY,

AGED ABOUT 49 YEARS,

RESIDING AT NO.11, 4™ MAIN ROAD,
DURGA LAYOUT, VIDYARANYAPURA,
BENGALURU - 560 097.

(BY SMT.SHWETHA NAIK, ADVOCATE FOR
SRI DHANANJAY KUMAR, ADVOCATE)

AND:

1. THE STATE OF KARNATAKA
BY BENGALURU RURAL RAILWAY PS,
YASHWANTHAPUR
BENGALURU - 560 232
REPRESENTED BY
STATE PUBLIC PROSECUTOR,
HIGH COURT OF KARNATAKA,
BENGALURU - 560 001.

2 . SRI MANJAPPA,
PRESIDENT, SOUNDARYA SCHOOL,

... PETITIONER



AGED MAJOR

HAVANUR EXTENSION,
HESARAGHATTA MAIN ROAD,
NAGASANDRA POST,
BENGALURU - 574 141.

3. SMT. CHINNAMMA
PRINCIPAL,
AGED MAIJOR,
SOUNDARYA SCHOOL,
HAVANUR EXTENSION,
HESARAGHATTA MAIN ROAD,
NAGASANDRA POST,
BENGALURU - 560 073.

4 . SMT. AKSHATHA,
AGED MAIJOR,
WORKING AS SCIENCE TEACHER,
SOUNDARYA SCHOOL,
HAVANUR EXTENSION,
HESARAGHATTA MAIN ROAD,
NAGASANDRA POST,
BENGALURU - 560 073.

5. SMT. SHUBO DAS,
AGED MAIJOR,
WORKING AS MATHS TEACHER,
SOUNDARYA SCHOOL,
HAVANUR EXTENSION,
HESARAGHATTA MAIN ROAD,
NAGASANDRA POST
BENGALURU - 560 073.

... RESPONDENTS

(BY SRI B.N.JAGADEESHA, SPP-I FOR R-1;
SRI S.RAJASHEKAR, ADVOCATE FOR R-2 TO R-5)



THIS CRIMINAL PETITION IS FILED UNDER SECTION 482 OF
CR.P.C., PRAYING TO SET ASIDE THE ORDER DATED 03.05.2025
PASSED IN CRIME NO.26/2023 REGISTERED BY BENGALURU
RURAL RAILWAY POLICE STATION, YESHWANTHPUR POLICE, BY
THE HON'BLE XLI ADDL.CMM, BENGALURU FOR THE OFFENCES
P/U/S 306, 34 OF IPC AND THEREBY REJECT THE B REPORT FILED
BY THE RESPONDENT POLICE.

THIS CRIMINAL PETITION HAVING BEEN HEARD AND
RESERVED FOR ORDERS ON 25.04.2026, COMING ON FOR
PRONOUNCEMENT THIS DAY, THE COURT MADE THE FOLLOWING:-

CORAM: THE HON'BLE MR JUSTICE M.NAGAPRASANNA

CAV ORDER
The petitioner/complainant is before the Court calling in
question an order dated 03-05-2025 passed by the XLI Additional
Chief Judicial Magistrate, Bengaluru in Crime No0.26 of 2023, which
accepts the ‘B’ report and closes the proceedings for the offences

under Section 306 read with34 of the IPC.

2. Heard Smt. Shwetha Naik, learned counsel appearing for
the petitioner, Sri B.N. Jagadeesha, learned State Public
Prosecutor-1 appearing for respondent No.1 and Sri S. Rajashekar,

learned counsel appearing for respondent Nos.2 to 5.



3. Facts, in brief, germane are as follows: -

3.1. The petitioner is the complainant. The daughter of the
complainant secures admission in Soundarya School, Hesaraghatta,
where she was studying in 9*" standard. On 17-02-2022, at about
5.40 a.m., the complainant wakes and calls for the daughter to ask
her to get ready to go to school; but the daughter was not in the
house. This fact is informed to her husband and the petitioner goes
to office. The husband later informed the petitioner that their
daughter’s school bag was still in the house and that she had not
boarded the school van. The complainant then called the class
teacher to enquire if her daughter had reached the school. But, the
class teacher informed that the daughter of the complainant had
not reached the school and the examination was about to begin.
On 17-02-2022 itself, the complainant goes to Bagalkunte Police
Station to file a missing person complaint. On the same day, it
appears that the body of the daughter of the complainant was
found by a loco pilot between Yeshwanthpur and Chikkabanavara
railway stations. As per the mahazar, the victim/deceased was

struck by a moving train going from Yeshwanthpur to Tumkur and



she had died by commission of suicide. The police register an
unnatural death report in UDR No0.35 of 2022. The body of the
deceased was taken to the hospital for other examinations. It is
then, the Officer in-charge of the Police Station recognizes the
deceased from the photo shown to him and takes the complainant
to the mortuary at M.S. Ramaiah Hospital. It is then the

complainant comes to know that her daughter had died.

3.2. The Police then searched the house and room of the
daughter of the complainant and found a death note written in a
book. The death note indicated that marks are not everything and
drew the names of accused Nos.2 and 3, the Principal and the
class-teacher, respectively, and classmates of the victim and
further indicated that the complainant’s daughter hated them. The
deceased in the death note also asks her parents to adopt a child
and take care of their health. The death note was then sent to
forensic examination. The FSL report was received on 01-02-2023,
which indicates that it was the hand writing of the victim/daughter.
It is then in the month of February, 2023 a complaint was sought to

be registered for abetment to suicide. It was denied to be



registered. The complainant then files a complaint before the
Human Rights Commission on the score that the Police did not take
any action. It is then the complaint is taken on 20-03-2023 and a
crime comes to be registered in Crime No.26 of 2023 for the
offence punishable under Section 306 read with 34 of the IPC. The
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police conduct investigation and file a ‘B’ report. The ‘B’ report
holds that the allegations against the Principal of the school or the
teachers are not proved. The complainant then files a protest
petition narrating the instances of harassment by the Principal of
the school and the teachers. The protest petition was accepted and
‘B’ report was rejected by the concerned Court by directing further
investigation into the matter, by a different Investigating Officer.
The Superintendent of Police then appoints another Investigating
Officer of a different jurisdiction to conduct investigation. The said
Investigating Officer files a ‘B’ report yet again on 18-06-2024.
This is projected to be the second ‘B’ report. On 16-10-2024, the
complainant files protest petition against the said second ‘B’ report.

The protest petition is rejected by the concerned Court and the

second ‘B’ report is accepted by an order dated 05-03-2025. It is



this that is called in question by the complainant/mother of the

deceased in this petition seeking rejection of the B-report.

4. The learned counsel appearing for the petitioner would
vehemently contend that the Police right from the outset did not
conduct the investigation in a manner known to law. The Police
have mechanically filed ‘B’ reports without conducting proper
investigation on both the occasions. The crime was registered only
after the complainant approached the higher authorities and the
Human Rights Commission. The statements of the parents of the
victim were not even recorded by the Police. The Police did not
record the statement of class-mates or the teachers of the
deceased victim. The Police failed to investigate electronic gadgets
of the victim despite her using the computer before her death. The
Police ought to have investigated into the call data records of the
class teacher/accused No.3 since her name was mentioned in the
death note. The body of the deceased was not taken to the
Government Hospital but to a private Hospital. No re-investigation
worth the name was conducted in the case. The concerned Court

directed the Superintendent of Police to appoint a different



Investigating Officer to conduct fresh investigation. However, no
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fresh investigation is conducted. Therefore, the ‘B’ report filed by
the Police ought to have been rejected by the concerned Court and

cognizance should have been taken on the afore-quoted offence.

5. Respondent Nos.2 to 5 - management and teachers of the
school, though need not be heard in the matter, have been made
parties. It is the vehement submission of Sri S. Rajashekar,
learned counsel appearing for the management and the teachers of
the school that the complaint itself was filed with a delay of one
year after the incident. There is no allegation against respondent
Nos.2 to 5. The complaint was filed on the ground that the
teachers had not taken any action against the alleged instances of
harassment. Learned counsel would submit that the ‘B’ Report so
fled and the order accepting the ‘B’ Report would warrant no

interference.

6. Learned State Public Prosecutor-I would submit that the
offence under Section 305 of the IPC - abetment to suicide of a

child ought to have been invoked in the case at hand.



7. I have given my anxious consideration to the submissions
made by the respective learned counsel and have perused the

material on record.

8. The afore-narrated facts, link in the chain of events, dates
and time are all a matter of record. They would not require any
reiteration. The daughter of the complainant dies by committing
suicide, which was not even known to the parents. They only come
to know when the complainant seeks to register a missing
complaint before the jurisdictional police. It is then, recognizing the
photographs, the complainant was taken to the mortuary of M.S.
Ramaiah Hospital to identify the body. All this happened
on 17-02-2022. For one year what did the complainant do is
required to be noticed. The death note was found at the house,
particularly in the room of the victim. The death note was sent to
FSL. The issue was languishing at the FSL for a long time. It is the
case of the petitioner that she and her husband had approached
and followed up with the jurisdictional Police seeking to find out the
status of the FSL report. The petitioner is also said to have

approached higher authorities. Finally, report was given by FSL on



10

01-02-2023 confirming that the hand-writing found on the death
note was that of the victim. It is then, the family of the
complainant takes efforts to register the complaint. The
complainant, mother of the victim goes to the Police Station
seeking to register the complaint. The complaint was denied to be
registered on the score that it was filed after a year from the date
of the incident and did not have any merit. The complainant and
her husband then filed a complaint on 07-03-2023 before the
Human Rights Commission against the jurisdictional Police for not
taking action. These are all matters of record and would not require
separate iteration. After approaching the Human Rights Commission
and officers of the higher rank, the complaint comes to be

registered on 20-03-2023. The complaint reads as follows:

“From,

Smt.Kavitha Murthy,

W/o K.Shiva Kumar Murthy,

No.11, 4" Main, Durga Layout,
Vidyaranyapura, Bangalore - 560 097.
Mobile 7624895125 / 9449010420

To,
The Police Sub Inspector,

Yeshwanthpur Railway Police Station,
Bangalore - 5600
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Sir,

Sub: Death of my daughter Kum.Ramya Murthy
K.S., on February 17, 2022.
Ref: UDR NO.35 registered as per your records.

With reference to the above subject, myself Kavitha
Murthy working as a teacher in MEC Public School, Yelahanka
and my Husband Shivakumar residing at the above address are
giving complaint and state hereby as follows:

My daughter was born on 12™ January 2007 at Manipal
Northside Hospital, Malleshwaram, Bengaluru 560 003.

She Studied from pre nursery to 6" Standard at Ashoka
International Public School, Kammagondanahalli, Jalahalli West,
Bengaluru-560015.

During her studies in Ashoka International Public School, she
was consistently scoring A/A+ in her exams. Participated in all
school functions and activities. There was no complaint from
teachers and school management. She completed her 6%
standard schooling peacefully. (her school records, photos,
certificate are proof of the same)

Since she had the ambition to become Advocate, we got her
admitted in Soundarya School, Havnoor Extension, Hessarghatta
Main Road, Nagasandra Post, Bangalore - 560 073, since the
school has high School and College, being in the same school
she can finish schooling and college smoothly.

From day one of joining the said school, my daughter
used to tell teachers were finding niggling faults in her
studies. She was also being side-lined in many of the
school functions, activities. but still she scored A grade in her
7™ & 8™ standard in state syllabus Later she was promoted to
9" std and principal and management urges her to join the
CBSE syllabus as they wanted to start from 2021-2022
academic year. School Management selected children who study
well and wanted CBSE BOARD affiliation. They have another
school fully CBSE syllabus (Soundarya Central School, 2" Main
Road, Prakruthi Layout, Soundarya Layout, Sidedahalli,
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Bangalore — 560 093. They asked my daughter because I and
my husband were supportive to school and was always
concerned about. When she came home and asked, we said it's
your choice you can opt which language you want to take. She
also agreed for change.

During her regular classes, her maths teacher Miss Shubo
das and Kannada teacher kept taunting and sparking
sarcastically. There were only four students who were in her
class. She felt she could concentrate and would get
individual attention, but her classmates were jealous as
she used to complete all work in time and participate in
activities, they used to avoid her snub her she did not
bother much after class, she would come home be with me
always I was her best friend, and she would share everything
that had happened in school.

During the initial months (May 2021-August 2021), she was
attending online classes and used to go to school occasionally.

During August 2021 she refused to go to school as her Teacher
Smt. Akshatha, Science Teacher (Mentioned in her death note)
told something vulgar words.

I went to school and talked to Principal, Class Teacher Akshatha
and told not to speak rudely to her as she is a soft character.

I Spoke to her and told will change school. Approached another
school but was denied admission since this was middle of the
academic year. Spoke to her and pacified her to go to school for
this year and next year will change the school.

I am a member of Human Rights Organization rendering social
service during covid times. I used to render social service in
nearby areas of the said school. I received a Certificate for my
dedicated work. The school management was aware of this.

Between September 2021 and December 2021 went to
school. She told that the school management has
objected her bring snacks (bakery items) to school
instead of bring lunch which is affecting other children,
they said because of you school reputation will be spoiit.
these words kept taunting her. This was also highlighted
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in the media (TV News & Newspaper). Actually my daughter
has habit of eating hot food in home after she comes home and
she did not like lunch to be packed in a small box and there was
no comfort zone to eat in school. School had canteen where
children were not allowed to go.

Her Maths teacher Miss Shubodas commented if you are
unable to pay fees and not able to solve the sums given,
why come to school eat our head. this hurt her thinking
she was a burden.

She told that she has been side lined by teachers on
many occasions. her teachers would intimate her about
functions in school, but eventually she would be side line.
her teachers always take her the principal Chinnamma
where she speaks in rough tone. We parents have not
spoken to her rudely. as she was responsible girl, we
were not harsh or rude. she was well educated talented.

She said that she was being harassed by her class mates. When
she was absent any notes or test given in class were not shared
by her classmates and they avoided her call & messages. There
was a north Indian girl called Ishitha Singh(mentioned in
Death Note) her parents stitch uniform for the said
school. Ishitha Singh had boyfriend. She saved his
number as my daughter's brother. Ramya's Brother. This
matter came to the notice of Ishitha Singh's father. her
father called to my mobile number. My daughter
answered the call. he told "Hey Ramya call your brother".
My daughter replied that she did not have brothers. He
spoke to my daughter in filthy language. My daughter
gave the phone to me and I spoke what is the matter. he
still spoke in filthy language and cut the call. Next day
when my daughter went to school, Ishitha Singh's father
scolded her and my daughter and Ishitha wanted my
daughter to get scoldings in school kept telling false
complaints about her to class teachers. Ishitha Singh
took my mobile number and gave it to another boy asked
him to do pranks with my daughter. When she shared the
incident with me, I immediately blocked the number.
Later her class mates bullied her regularly. This made her
not to go to class and felt shamed. She kept telling I don't
want to go to school. We didn't force her, but myself as a
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teacher I explained situation, comforted her said if you don't like
to study also fine but attend classes for this year only, next day
she would get up and to go to school with new hope.

I went to school again and told principal not to speak harshly,
not to harass her in front of all children. I told again to speak
softly to my daughter. She regularly takes bath, put deo &
scent, and goes to school, but due to her body odour she
sweats a lot. her Principal Chinamma once commented to
my daughter "Do you take bath and wash your clothes,
you are smelling badly". she is grown up girl and
comments like this hurt her badly.

In January 2022 again refused go to school. She celebrated her
birthday on 12" January (Last birthday) by visiting an
Orphanage. she distributed books, cut her birthday cake served
lunch to children.

Mid January 2022 after covid vaccination fell sick. did not go to
school for 2 weeks. But was attending online classes.

February 2022 refused to go to school and write exam. I said to
study at home revise and any doubt I would clarify.

Talked about it and told will change school and told to write
exam even if she fails. I said no problem you are a strong girl
who never gives up so easily for studies. but only thing is that if
she goes to school her class teachers would have again taken
her to principal for silly reasons and upset my daughter mood.
she didn't want to see her classmates face. all these incidents
forced my daughter to take this extreme step.

February 17 first day of the exam

Early morning my Husband came to home from office at 3.00
AM.

He saw her sitting at Computer desk writing on note book he did
not speak. he said as she usually studies At 4.30 A.M. he told
her to take rest for three hours since it is exam (in a little raised
voice, as normally parents would do)
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And he went to sleep he thought daughter also came behind him
to sleep. then I don't know what happened. Usually I keep
alarm but phone had switched off and I got late by 5:40A.M.
When I saw time it was late. I finished all house work and went
to room to wake daughter. she was not there in bed by 6:30
A.M. I thought she must have gone to walk to nearby temple
side. she might come because it was maths test, she must have
been tensed. I waited and left to my school. This is not first
time, my daughter goes to walk. it was her usual routine.
sometimes she does yoga in terrace. Later at 7.45 AM, school
van comes picks her up at home. she is the first pickup and last
drop. sometimes my Husband drops her to school if she misses
the school by van.

After reaching my school, I called home several times to my
husband mobile number to talk to my daughter. but no one
picked up the call at 8.30 again when I called, my husband
picked the call. I asked whether she had gone to school, my
husband said no, and her bag tiffin box is still at home. I told
my husband to call van driver and van driver said he has not
picked her. My husband told me to call the teacher. when I
called the class teacher, she said she did not come to school. I
got tensed told my husband to search for her in nearby places.
Meanwhile, I told my husband that I will take permission from
my school and come back.

My husband left home searching for her in nearby At 9 a.m. I
came back from my school, took an auto and went searching for
her.

At 10.45 I called my husband. he told me he could not find her
and asked me. I also told that I could not find her. I told my
husband that I am going to Bagalgunte police station to file a
missing complaint.

At 11.00 went to police station to file missing complaint.
At 11.30am, I called my husband and told police are asking to
accompany me with them to ramiah hospital as the photo given

by me to them matches to one of the photos with them.

I went with them to Ramiah hospital. My husband came a little
latter. Police took us to Mortuary where we identified her body.
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Yeshwanthpur Railway Police personnel who were present
conducts an oral enquiry with me and Husband.

At 3.00 pm Yeshwanthpur Railway Police personnel police
personnel along with my husband went home and searches.

They find death note in one of her note book. takes the death
note along with her three note books and returns to police
station.

At 5.00 pm returns home with dead body to finish rituals

Next day matter came in media (TV News, online)

One of my friend Yashswini who is a junior Advocate came next
day. I Asked her to take care of legal formalities like visiting
police station and other things.

A meeting was held in school between us and the school
management along with Yashswini, junior Advocate, and the
school management has denied any role in the incident. school
management president Manjappa created a high drama by
shedding crocodile tears and telling we have a lost a star
performer of our school. Bagulgunte Police personnel were
present in the meeting.

We were busy with rituals and were in shock and we were
unable to speak anything for three months.

During 1% week of March Yashswini told us that school
management called for meeting some where in a hotel. We
refused and asked her to attend. what transpired between them
in the meeting is unknown to us.

Later in evening, she came home and tells management has
agreed to give one lakh as compensation. Take it or leave it and
do whatever you want.

Shifted our residence and did not speak to Yashswini again or to
school management.

As my health condition was very bad, my husband kept visiting
Yeshwanthpur Railway Police for updates on case
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September 2022, Vistra medical report came.

February 2023, FSL report of death note (handwriting)
came School Management has alleged that our daughter
is mentally weak. No mentally weak students will score
A/A + marks, participate in various school functions,
sports activities. during her 7 Years in Ashoka School,
there has been no complaint against her. Only after
admitting her in this school, trouble started. We felt we
should admit our daughter to the said school, trouble
because it had school and college and she was very much
interested to become an Advocate just like her
grandfather. so, we agreed in admitting her in the said
school from Class 7

At times, even though we ate simple home food, whenever she
wished to dine in expensive hotels, we obliged since she was at
home during Covid times, we booked flight ticket (me and my
daughter) to attend relation marriage in Udaipur. also we got
her best wedding dress for the marriage ceremony. During her
birthday she used to visit orphanage did Anna Dhanam
Whatever was her wish we fulfilled it. I have done my best to
raise her up, give all kinds of knowledge. I can only say bad
management have eaten my daughter. my curse won't let them.
school management are unfit to run the school.

During the meeting School Management (we never
created any trouble or did anything undue during our
visit) along with junior lawyer Yashswini, at the end of
meeting the School Management President Mr. Manjappa
casually asked my Husband’s age. My husband replied 47
years. He replied in an evil smile saying that we can have
one more child, what is the big deal. This was the most
disgusting attitude of the School Management President
Manjappa.

School management president Manjappa, School Principal
Chinnamma, her class teacher especially Smt. Akshatha
(science teacher), Smt. Shubodas (Math teacher)
completely failed to do their duties and from time to time
harassed our daughter on silly things from time to time.
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they have no right to speak about payment of fees
directly to my daughter.

School Principal or anyone has no right to question what our
daughter eats during school breaks. it is her wish to eat what
she likes. even when I went and informed her classmates
bullying her, School kept silent, school management also tells
that if they don't scold students how do they control them. yes,
scold students to control students, but how much to scold, in
what way to scold, in this aspect the school management
miserably failed. because every child is different.

Instead of imparting education, school management
bullied our daughter to take this extreme step.

We request you to take stringent action by registering a
complaint against School principal Chinnamma, School
management president Manjappa, Akshatha (science teacher),
her class mates Ishitha Singh and Chaitra, they are caused to
the death of our daughter.

Sd/-
Kavitha M,
(Mother of Ramya Murthy KS)”

(Emphasis added)

The narration in the complaint is that the victim was harassed
by accused No.2, Principal and the school management for bringing
bakery snacks to the school. The victim was told that reputation of
the school would be tarnished and would be highlighted in the
media. Accused No.4 was the mathematics teacher who is also said

to have harassed the victim on the score that the victim has not
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paid the school fee on time and has not solved the problems given
to her in mathematics. The victim was side-lined during school
functions and she was even spoken to in a rough tone. The
deceased’s classmate one Ishita Singh had given the victim’s
number to several people to prank her and bully her regularly. The
further narration is that, the management claimed that the victim
was mentally weak; however, she was a student who scored A and
A+ marks and participated in school activities. Accused No.1 is said
to have made comments to the complainant that what is the big

loss in losing a child as they can have one more child.

9. The justification for delay also sprang in the complaint. The
complaint was given only after receipt of the FSL report. The Police
conduct investigation and file a ‘B’ report. The gist of the ‘B’ report

is as follows:

n

B)3BY DI BT 23e80 TYweT IDWLA Be. v 30T FIWNoB, 42
BRE OB, Q308 Brederen, )3 Sa@Ewede 3.7 SBD I, HOWRBODLE
dTDT9T Fwedf D) BeDS BITo BSE TSV 22) ¥e DNTINDHBY, dTBTye0*
O3 &3;a° 85 RoBae OF ISBDY VT eDSW), 33 BITIRWSETID
2330eNDHZeT. NMoBd ToB3 W) T BVT}, JUTB, TeDT Jod DI wDSIT.
SRry@wedraly 1 Se 3oN3dod 63¢ STRSTTT wzpes® ROLD° DYWL TR,
3,1 0BIBE,, WorlswdIY Ty IB, WeBhzad, 075 SoR3dosd 09 Se



20

BOR3aLSTBr eertenrboedab D TPoBaDE Bt FO AR, SRS,
O @3 CSTRY, BB BN FSDIT SrF AW, ert Ty Swede
38aireN zedrt @eerb3gW. Sarexieds I, Jedd e whdd) o3 oxe
Jedee B3R, Srichdeomd @eerddgd, SonPried, VST BD,TB B3 BB
03D TS, SRDSFD Bowe w¥ah MWIDAWNGW oudeodnie v ees N
BT EFW. S8BT Adedn WTW Boete T 003N, O STeSTeRDETOY,
Dt 3LdDToB BT208:16-02-2022 Jordh Ty wedr I, Je30rt 0BT wotd
B’ Bewnd o wod IS v AR DAD womd FeF DI JFeed
BrichEeomd BeeNDhIY. &3 SEedr 8,07 S8 wthddheer), Jab, Wesdabd
808V, Srichdromd Beerbdd), wdeadrt o J;JoeNgwW, Seds B
arogriee ;0088 JhIJrPon Frotine vgme BeSIBY LedBre B IDINRYRY
wrtBdIB Y wride Forte ares BevBpYwaride St dd, 83,353 Sreideomd
) BBe3 0 wBDTNDHBT 20T BePS JeBTHSIT.

09008:05-05-202300c)  BBTT B  CePy@wedrOTT  BeBahY
ATYTYR WY WdTo Jort BT 30T e, Fed® dor' Sod Tew ToBOT, 42
IRE, D3 [o 120/88, 13 @B, ©F,eINT, 3¢ Bway B, TIdeders, 0 SeBes,
orivled TTTR, NICH Seld FedSRY, JBobeeN I, Driwd .JPGabe
ZoJab® 93¢ SorSabY ITYLARTRY, Srethdhaer} 2.0 Jowdod I3, BodS
e 3ToBTadort B30 Feler So. 9741369136 1t Jpe’ o8 wdTadort wrf
Bewdq S B8 ees’ BeBTT HeBTF SeBTAD STV, Torte etk BodTod
eI I WHAZ).. 8 RS, I, B3, I 3VIR) Fordh edde Jowrie Fper
SreBwert TRRERAF O BTD SreBTRE) B0 VWO Foword wrerd, aper’
WDEDHZE 20w R3OS 0BT ©ST Sodbrt Sees® BptdFod BePwort e’ Bed
3e8a3) So33 B Sde Jper® B wTT Fadbrt Jper’ BpToB Bedwen ©TT
Zdh TSR, w3dne IB J038C B Ide Jpex® I8 OTT Tadlrt Fpes’
BRWDToZ BePTonR &[T Sodd eBTBE), VSO IB Fod JBO Fowo® Aod
arer}, 2eed DD wrf NRFOITD. SoB3 IF B8 VR,OIY IOITN
TR,OFY Je3dBesd Do HePTD, TR wotdh ¥BOWZ FowdB I Bord3ab
Beed;ef Sowrle ped’ HEF00T FoD FJeBTB NFOIDBeS BTD wI0rt
abodhrde OTNEDIT oY WeBTeBDHIDY. Torie Tod VRO BT @eeN
Saredrabattynde, ¥@0 Sedbabyriode BeedaoNDHYHDY. Ford Sre8ad



21

So33 aredde eHdees eHI) eerk WOOY. ToD Ty Bwedf TIOM Fped BB
87908 A Beed;er Jowof I[N SIIDYHBY oot BePBohRY, AeBhHSIT.

8 FBTEHTY IV IBTIUT e FNPoT yBady WTODHS Bf

Jeeex 39, Dear school Marks is not everything principal, Akshatha, Ishita Singh,
Chaitra, hate you all thank u for everything, mom please adopt a child & take
care of your health, yours loving Ramya murthy.k.s.ix CBSE 0% 2303) &)3%

Fod 63,2 FeBBRYw BB Sdahe F0TNDIIT dowmeride, ROBBTE
R, 8B B FeBBRYSYeS oocwwmnde vgme RSB JIR0DE, GBI,
e 3ges aowmend - IFwBIDPBY, S)Body Bt JTVTF 0B .2.aFF Q.
QUL wBUIDE IeBBeod 0BT BYI ©o3NYR, NPIT 2, Torie wdeds
BINYY JBabeN Zodrt Hewoand ri;FNDID, ToJodh DAY, ZOIS
Yesd 30BNV zodrt SrichBeod) BeeNDZYD, SodFDECD B, BROSY
3QdhIod BFe0s:: 17-02-2022 Tordh nedd I0eg adddod vd, I0eFrt
Bobeoorddy FB T eSFOSTRY, ©BC  Bod  Be dT[BDed  TBD
DoNBeRSoZ NBOIDZHD, Terie S)SBay DIyed B$er} 05-30 8od DIabe
So600R JB FeeRBD RhIredh redh 9-00 Hotdabh oSBT Y wrf RSBOTI
AOFE SHADID Torte SyBY Bow Todh wYTe ST, Beerddw) ©3T SVIT
JDabhE, 33,08 DIWoT BeerHY DB, BTeRDER), YR, Tourt 3BB
BT wrf, JTYWRT Wi AUFE SHROFYD B0T0odR) Terie Soirermhmed
P SEC IHohTY BT TePBLY )BY STed wrf dreYde BRDIIII,
338830 Do woth SBRETY o33 Tedah BBV ShoBA, Herie 333C DY
BRORY, ARBDID Zothwodd), TIZWeTdT RITBAoT 3ot zedad ©BEeS
SodRaly Teetah AabHRved auy ITYBENENR e JewRobod SBerie I
Zodrt e300 30BNV, S0BoZ IBaeN Tedrt TewTerbBoZ, JHabhd, FdayeN
Zodah BO,BR) BowDZod, Tore TIPS ©oBRYR) NRODToZ TWeBESTLRY,
ReBDHZH BodwodHIW. JyJady @dedrt JOaA TSR TewoNnd, e
dddod A.D.aF°.Q. TSP BYBRTW, whwRH SeBdeod Jo3T B
VOB, NOTw TeT@rHPRAVBoD 2edd VgD Y S;0wd3 JIDJdod
DI WesethreBBeod BF08: 17-02-2022 Tordh 239} ab3ToSZo DB
UBememel Tyen Augeny &g e 8.00. Jo. 12/300-400 TO BODS
Beumedrt &3, 83,383 Sreddeotd )BT h)oB BomrodHIT.
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83008 wdeod BF) SWIVBWoT SVOWE @BBTSoD DO
BBTRBY D ol SCDDRY, WD B Jyodrevadd, IOIZeY B,
PO’ GVBIREZED, TS ecF, WornHeDTBDT DTS Beedd), B Bejed 33,
Sosl; So/a’.8.8/ax".Q.4/0/07/2022 BIJ03: 18-05-2023 3O BBTHRBY SO,
Sy aevadd, N wodw [OVALR, JVOIZRYD VDS ABD), @BFTDO
SAETDWBO FoTo Fo. 159 oY 20 D wodD JTBAIY WID WS
;a0 ahd ©oNesed Beed IOIBROBDST.”

(Emphasis added)

A perusal at the ‘B’ report would indicate that the victim was
not able to score high marks due to change in syllabus. The
investigation comes to a conclusion indicating that the rules of the
School were not followed by the victim as she was bringing bakery
products to school. In the opinion of the Investigating Officer, the
parents are said to have scolded the victim to sleep before the day
of her exam and neglected her. These findings are recorded by the
Investigating Officer without even recording the statement of the
mother of the victim after the registration of the complaint in Crime

No.26 of 2023.

10. The petitioner/ complainant files a protest petition. The

protest petition was in great detail. The protest petition led the
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concerned Court to pass an order on 14-08-2023 rejecting ‘B’
report and directing fresh investigation. The order reads as follows:

“"ORDERS ON ‘B’ REPORT

On the basis of written information/complaint given by
Smt. Kavitha M, the Bengaluru Rural Railway Police registered
Cr.No.26 of 2023 against the president, Principal and teachers
of Soundarya School for the O/P/U/Sec.306 r/w 34 of IPC.

2. After the investigation, the PSI of Bengaluru Rural
Railway Police Station submitted ‘B’ report, which was opposed
by the complainant.

3. The complainant filed her protest petition.

4. I have heard the complainant’s counsel on ‘B’ report
as well as on protest petition.

5. It is the case of the complainant, that her 15 year old
daughter Ramya Murthy K.N., was studying in 9" standard at
Soundarya School, Hesaraghatta main road, Bengaluru. She
committed suicide as the school management and its
teachers bullied their daughter. Though their daughter
was getting A+ marks in the exams, she was sidelined
by the teachers. She was harassed by her classmates.
The principal passed bad comments regarding her body
odour. The teacher always took her to the principal, who
always spoke in a rough tone. Their daughter took
extreme step, written death note and committed suicide
by going across the moving train. The I0 did not give
importance to the death note, FSL report, experts
opinion and did not enquire with independent
witnesses. Though there are sufficient materials against
the accused persons to show their involvement in the
alleged crime, the 1I0 filed 'B’ report without
investigating the case effectively. The I0 has filed ‘B’
final report by colluding with the accused persons.
Hence, she prayed the Court to reject the ‘B’ report filed by
the police, take cognizance of the offences and take necessary
legal action against the accused.
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6. The PSI of Bengaluru Rural Railway Police Station
submitted “B” report on the grounds that, the daughter of
the complainant could not score good marks as she
opted CBSE syllabus from state syllabus. She did not
pay the school fees in time promptly. Her parents were
negligent, who did not give attention to their daughter’s
behaviour. She was frequently bringing bakery items to
the school, which was against the school policy. She
committed suicide due to her personal problems. She
was not regular in attending classes. There is a delay in
lodging complaint. The present case is not fit for
investigation as, the complaint is filed on
misconception.

7. By perusing the records, it is noticed that, the
daughter of the complainant was studying in 9*" standard. She
left the death note before committing suicide, wherein it is
stated that “Dear school, marks is not everything. Principal,
Akshatha, Ishitha Singh, Chaitra hate you all. Thank you for
everything”. The senior scientific officer of Regional
Forensic Science Laboratory, Davangere had examined
the death note by comparing the handwriting of the
deceased found in the school note book and opined that
“the questioned writings marked as D1(a), D1l(al),
D1(b) and the admitted writings marked as D2(a) to
D2(m) are all written by one and the same person. In
spite of it, the IO did not investigate the case
effectively.

8. By perusing the copies of the marks cards, it is
noticed that the daughter of the complainant was scoring A,
A+ grades in the examination. The IO enquired with altogether
29 witnesses. He has enquired with Akshatha, Ishitha Singh
and Chaitra, whose names are mentioned in the death note.
But, the I0 did not enquire with other classmates of
Ramya to know how the principal, teachers, Akshatha,
Ishitha Singh and Chaitra were treating her.

9. Non enquiring with other classmates of the deceased
and non-recording of their statements create doubt about the
effective investigation conducted by the I10. Without marking
effective investigation, the IO has filed “B"” report
stating that the complainant has filed the complaint on
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misconception. In the final report, the I0 has blamed a
minor meritorious student, who ended her life by
moving across the running train.

10. When the hand writing expert has given a
positive report regarding the hand writing of the
deceased found on the death note, without enquiring
about the circumstances which made the victim to end
her life, the I0 has negligently filed ‘B’ report blaming
the deceased to avoid his responsibility.

11. What is the role of principal, Akshatha, Ishitha
Singh and Chaitra which made the victim to hate them
has not been ascertained by the I0. The IO did not
enquire with other classmates of the deceased nor
recorded their statements. From the ‘B’ report, it
appears that, the I0 intended to help the management
of Soundarya School.

12. The IO did not collect materials as to why
Ramya was not attending classes and why she was
bringing bakery items. Why she was taken to the
chambers of principal frequently has not been
ascertained by the I0. The complainant has produced a
copy of news detail, which was telecasted under the
caption of “"B’luru: Class 9 student jumps before moving
train, leaves death note stating “I hate you principal”
But, the name of the institution has not been mentioned
therein. From the contents of that document, it appears
that the parents of the deceased had filed complaint
against school administration before Human Rights
Commission, prior to lodging complaint before the
police.

13. Ms. Ramya Murthy committed suicide on 17-02-
2022. It appears that the parents of the deceased firstly
approached Human Rights Commission to take legal
action against the school management and hence there
was delay in filing complaint. Without conducting
proper investigation, the I0 cannot blame the deceased,
who ended her life by coming across the moving train.
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14. The IO did not give importance to the death
note, FSL report, experts opinion and he did not enquire
with independent witnesses. According to the IO,
Ramya Murthy had personal problems and hence, she
committed suicide. What was the personal problem
faced by Ramya, which made her to take extreme step
to end her life has not been explained by the IO in his
final report. If there was any personal problem, was it
not related to her school and education? This aspect has
not been clarified by the IO in his final report.

15. By filing ‘B’ report, the IO intended to avoid
his responsibility in effectively conducting the
investigation. Prima facie there are sufficient materials
on record to show that, the I0 did not investigate the
matter effectively. Therefore, there are sufficient
grounds and material before the Court to reject the “"B”
report filed by the I0. By considering all these aspects, I
proceed to pass the following:

ORDER

“B” report submitted by the PSI of Bengaluru Rural
Police Station in the above case is hereby rejected.

The Superintendent of Police, Railways, Bengaluru is
directed to depute some other officer to investigate the case
afresh. Such officer is directed to investigate the matter afresh
and file his report. Call on 05-12-2023.”

(Emphasis added)

The concerned Court observes that no investigation with
regard to the death note was even done by the Investigating Officer
even after it is confirmed by the FSL report that the handwriting on
the death note is that of the deceased. No investigation was

conducted qua the role of the persons named in the death note.
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The parents had to approach the Human Rights Commission to get
the complaint registered. The Investigating Officer had not given
any credence to the death note and the FSL report and did not even

examine any independent witness.

11. Based upon the afore-quoted order of the concerned
Court, a different Investigating Officer was appointed to conduct the
investigation. The investigation results in a second ‘B’ report. The

gist of the second ‘B’ report is as follows:

A\Y

83 TFTOTY VWITMR DY SOITWDNRYOTOR Tore FTAT I FNLOT
TR W I FNY0T HFow wILHH dFF seer IQ Dear school Marks

is not everything principal, Akshatha, Ishita Singh, Chaitra, hate you
all thank u for everything, mom please adopt a child & take care of
your health, yours loving Ramya murthy. K.S IX CBSE aocesmen 2303,
o 6:33535 ma&@e{)@a QRNRSe TTLD ROLWTNRDE, ROSTTC ;mos:% B CTetas e:sséséﬂ
ma&wg@m QOWTRNOL WFTe BT BAFRY WSO wgﬁm& Elelcteoald ;aa-soxsé
VRO, FeawITeS SowmRnde IBAVIDRIRY. Tone TRRHRIF T ITed, WO IRFD
T0ZT 306 2w 0Ty TS TDOTCHTOZ B AR, BHRBT® TS AR 2O
oe3od Bewd, 306 ao% TBTRY 00T DeIOB %c@éo&ﬁ:ﬁl DeRTHLZT.

B FTNPon FE mFOR SRwIE Pomobs Teded SRS THore, I,
TWOBTROTY, DTRRPFNRTTY, amdiﬂs TRRTTY 553 TR AT, arm?ﬁ YO ITET é%:e
QDI ﬁozpedmz:s ;)"w‘oi:mﬁzsa >plor) :»oz:’ee? woﬁ:wvd: Iy éssc: ABRFTE AT @r
TRRT STA% WP SeeI mf?» aorm@ao edfacms z%e.éwoow ey "?os:.*evd &
[Eiebitct :»ozze?ox e:sa?,osmo 0% e;; zm'!zi Sen m@o&:@ SNGr) amamepm SeehRod
533 QR cm mar wam I SR Besd so@m;:» 36503 T e smm
~®o$m5 "moﬁé Sésmoé TonR %zzb amm 1o nms QeRToI mzﬁéo&:ﬁo
aczzoawo:'bc %Jadzb ?3@6 c3RPTe Wﬁcsaod %c@cb@tw T QTR dmm&wdwd

wﬁ R BTRES DORO om@de TOTITT smsm é@ﬁ:amﬁ oL %e@g Tone
éfeégp oS 533 DIBE dmmardsd oI waaaﬁw 525033?» sdm & Do
533 am@r cmms;ws 3od STBRIVTTR SFTIT 503;“53 %e%@mﬂ@c, Qe
ﬁoi@nods SoTHOT, m@&w Q0 WRNT DBR SeemerdEod msm@w@ag Zone
:»Qéos:o Bets® wa.m@ oz z.w.azf.z. 28858 RN [eREROR Jo3T éagds VOBNRIR,
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nomd B, e Vs QSRYY  TocIRN ISR RTOTINLH™, TSH JeLINRER,
mORde Be30 JORAYRY, ISR nchieom RNTHLZYT. L3RI I, BROSY
39aTROZ HT0B:17-02-2022 Jowd Red3 JOeE VTFOoT Tod, JoeER IoxwTdIT T3
SRRERSr SRS, ®RT 30T HL.OTBRTTR DONERHTOZ  RBOATRYT
FORWONTLZT. s:e)se; el ficrlev) faz%cm %ozé& BRTHEDHIToN 39aTHTT.

SO3VEFTHTOTTD s:e)é nY o Wi osee OROTRRTRY, sgm:m
TP 2.0 IRENS To3T  Toeh BRI worD, Tene 2T AT TRTRY, AeRT/LHT
BoTORT), mgmdd SNFTFBONOT T am@rﬁ@ﬁ YO HEITEID égsa QETRDFY T
noRETIOT sBSmdmm:% TR FDORY, TPOTROT T égﬁcﬁa c3R)TIe QTBE BT
IHAD WP SRINTRY, OFEDZNY. CCRT FROWOT Ty TT|ELTWOT & STWEZ
FHOTWLOH &3%93:554 TOT YR TLI TSoHY QG ;amsz;ssmm Q@R BRWENono3
Eone I oS8R 23630 SoRNI, 30T, BOGSRN ISR TBTIMHROE, ﬁﬁooﬁ;é; O33N
PorlGlov] DO, SowHN3, Tonw %agds WOBRTRY, nexHToP mwﬁoﬁm& QR T
FOTRVONTLIT. :»e)éom @geudn mOcen TSR wewoende, FetE ASWTROR 2.V
28385°R B, THI, WHRRTHB INRBRCRE 0T ézgs WOFTR, Nz mwﬂmﬂde /TR, B
DL, Y, ITTWANSRR, ZohTooWw, T ST IR ée@&@%@a snde JeSpsTN B
OF ITF, ﬁéoswis nmﬁﬂnv@ 03308 WPR3W %e@%:a%ﬁe RromorRy  Qmeos-17-02-2022
gow ned3 weegﬁ BTN OHBTOTIT I, 3T %@; deprane 53:56 6&31
$.50¢.80.12/300-4003, eﬁw?@éa? zﬂﬁ,e.j1 TOOH B WO BFINRTY TRR JRETHT BRFYWRC
BOHI déwm@ﬁ I Tews sose 28 esesss SRR N IIYDRI FORWORLIT.
Tponn 3183w 0w IH esseaéﬁ m@&@g@a oSnYRne Jdeens JeRBI Wi SFYEe
o]t w3 STOTNED @z,ﬁﬂmﬂcb@ag.

(1~ le}) :»@3 SRR IETIH o e:sséaéZS SRR3R0 B IJIHT
FOTONWD, BTWROTW I, IHTPFONOT RTOIRT TITLHZOT TONLdx, msﬁ mﬁom oﬁ%,

0" Woded acaosasgl zcgz)éfaegw WIS AeWSedown mss JROexs wm@egﬁ&, ddeg
T PR, BOonLRTHTROR :J‘Qz,&:ao@d%, msﬁcs 363¢d m@ws T3 xos
NI RW/NTTV2/0/16/2024, QT003:-30/05/2024 CEEN mss msoirevobéé D WodTH
565305::»4 :J‘Qz,&:ae%w OIS S)e@c&%, TeoronQ QOIRETHTTOR WS AR, TFTT D
O3 [TROBIY, WONeFO2, WONeFZ ITH Jeres TnF, mﬂomvos:%dr 28R 0RTHLIT.”

(Emphasis added)
12. A second protest petition is preferred by the petitioner

against the second ‘B’ report. By the impugned order, the ‘B’ report

is accepted and the petition is closed by the following order:

"ORDERS ON ‘B’ REPORT

On the basis of written information/complaint given by
Smt. Kavitha M, the Bengaluru Rural Railway Police registered
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Cr.No.26/2023 against the president, principal and teachers of
Soundarya School for the O/P/U/Sec.306 r/w 34 of IPC.

2. After the investigation, the PSI of Bengaluru Rural
Railway Police Station submitted “B” Final report, which was
opposed by the complainant.

3. After hearing both the parties, this Court passed orders
dated 14-08-2023 and thereby rejected the ‘B’ report filed in the
above case. This Court directed the Superintendent of Police,
Railways Bengaluru to depute some other officer to investigate
the case afresh. Such officer was directed to investigate the
matter afresh and file his report.

4. In view of the directions issued by this Court, the CPI
of Bengaluru Cantonment Railway circle was appointed as
investigating officer, who in turn filed ‘B’ report.

5. The complainant objected the ‘B’ report once again and
filed her protest petition. In order to substantiate her
contentions, the complainant got examined herself as CW-1
towards enquiry on ‘B’ report and got marked Ex.C.1 to Ex.C.19
documents.

6. Sri LDS Advocate filed his written arguments on “B”
Report as well as on protest petition.

7. It is the case of the complainant that, her 15 year old
daughter Ramya Murthy K.N., was studying in the 9" standard
at Soundarya School, Hesaraghatta Main Road, Bengaluru. She
committed suicide as the school management and its teachers
bullied their daughter. Though their daughter was getting A+
marks in the exams, she was sidelined by the teachers. She was
harassed by her classmates. The principal passed bad
comments regarding her body odour. The teacher always took
her to the principal, who always spoke in a rough tone. Their
daughter took extreme step, written death note and committed
suicide by going across the moving train.

8. The CW-1 contends that, the IO did not give
importance to the death note, FSL report, experts opinion
and did not enquire with independent witnesses.
According to CW-1, the IO filed 'B’ report without
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investigating the case effectively, though there are
sufficient materials against the accused persons to show
their involvement in the alleged crime. Hence, she prayed
the Court to reject the 'B’ report filed by the police, take
cognizance of the offence and take necessary legal action
against the accused.

9. Earlier, the PSI of Bengaluru Rural Railway Police
Station submitted “B” report on the grounds that, the daughter
of the complainant could not score good marks as she opted
CBSE syllabus from state Syllabus. She did not pay the school
fees in time promptly. Her parents were negligent, who did not
give attention to their daughter’s behaviour. She was frequently
bringing bakery items to the school, which was against the
school policy. She committed suicide due to her personal
problems. She was not regular in attending classes.

10. This Court rejected the ‘B’ report filed by the PSI, by
holding that, he did not make effective investigation, as he did
not enquire with other classmates of the deceased and non-
recording of their statements, which created doubt about the
effective investigation conducted by the I0O. After rejection of
the ‘B’ report, the circle inspector of Bengaluru Cantonment
circle investigated the matter afresh and filed ‘B’ report.

11. By perusing the records, it is noticed that, the
daughter of the complainant was studying in 9'" standard. She
left a death note before committing suicide, wherein it is stated
that “Dear school, marks is not everything. Principal,
Akshatha, Ishitha Singh, Chaitra hate you all. Thank you
for everything”. The senior scientific officer of Regional
Forensic Science Laboratory had examined the death note by
comparing the handwriting of the deceased founding in the
school note book and opined that “the questioned writings
marked as D1i(a), D1(al), Di(b) and the admitted
writings marked as D2(a) to D2(m) are all written by one
and the same person.

12. By perusing the copies of the marks cards, it is
noticed that the daughter of the complainant was scoring A, A+
grades in the examination. The earlier I0 enquired with
altogether 29 witnesses. Now the present I0 enquired with 17
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witnesses, who are none other than classmates, teachers,
principal, school staff and parents of some students.

13. If we read the death note, experts opinion in
comparison with the statements of withesses, it appears
that the deceased was psychologically not adjusted to the
new syllabus, who opted to CBSE from state syllabus.
Generally teachers expect good marks from all their
students. Teachers advising the students for their better
future cannot be held as a ground for committing suicide.

14. The deceased could not reach to the
expectations of the teachers. There is no material on
record to hold that, the deceased was sidelined by the
teachers and she was harassed by her classmates. The
handwriting expert has given a positive report regarding
the handwriting of the deceased found on the death note.
The I0 by enquiring with relevant witnesses, recorded
their statements about the activities of the deceased and
circumstances which made the victim to end her life.

15. The IO has ascertained the role of principal,
teachers and classmates in the life of deceased, when she
was studying in Soundarya school. The I0 has recorded
the statements of the witnesses, which throw light on the
academic activities, hobbies, behaviour etc. of deceased
Ramya. Teachers scolding students for eating junk food
cannot be termed as bullying or harassing.

16. Ms. Ramya Murthy committed suicide on 17-02-2022.
From the version of CW-1, it appears that, the parents of the
deceased are officials. The CW-1 is working as teacher. As
on the date of death, Ramya had exams. On that day, the
CW-1 had been to her duties, in a hope that her daughter
might have gone for morning walk. The father of the
deceased also did not know whether his daughter had
been to attend exams or not. He enquired with school van
driver, only after he received phone call from his wife.
This goes to show that, the parents of Ramya were busy
in their own duties and they were not giving much
attention to their daughter. If they were giving attention
to their daughter’'s activities, they could have advised her
and avoided the untimely death of their only daughter.
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17. It appears that, the deceased could not speak to
her parents regarding the actual problem faced by her
and as a result, she took extreme step and ended her life.
The IO considered the death note, FSL report, experts’
opinion, enquired with independent withesses, recorded
their statements. From the final report, it appears that,
Ramya Murthy had personal problems and as result, she
developed hatredness towards principal, teachers and
classmates, which made her to take extreme step to end
her life.

18. By considering all these aspects, the IO has
filed ‘B’ report. He has not committed any error and has
rightly filed ‘B’ report. Therefore, there are no grounds
and materials before the Court to reject the "B"” report
filed by the IO and take cognizance on the protest

petition filed by the complainant. By considering all these
aspects, I proceed to pass the following:

ORDER

“B” report submitted by the CPI of Bengaluru Cantonment
Railway Circle in Cr.No.26/2023 of Bengaluru Rural Railway
Police Station is hereby accepted and in the result, this case is
closed.”

(Emphasis added)

The ‘B’ report is accepted and the case is closed on the score
that the second Investigating Officer had examined 17 witnesses.
The concerned Court would observe that a comparison of the death
note and the expert opinion would indicate that the deceased could

not psychologically adjust to the new syllabus and proceeds to
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record that re-investigation was done in the case at hand

appropriately.

13. In the considered view of this Court, the case could not
have been closed by accepting the ‘B’ report. The re-investigation
proceeded on a completely different footing on a wrong provision of
law that it is an abetment to suicide of an adult under Section 306
of the IPC, while it was an abetment to suicide of a child under
Section 305 of the IPC. If it is abetment to suicide of a child, the
rigours of investigation would be completely different. The
analysis and examination of the outcome of the investigation
again would completely differ as the psychological impact of
any harassment of the school or teachers on a child,
compared to the adult, is different. This settled difference is
given a go-bye by the Investigating Officers while investigating and
re-investigating into the matter and above all, by the concerned

Court.

14. Accused No.4/the 5t respondent - mathematics teacher is
said to have hurled abuses intermittently. The principal is said to

have hurled abuses against the child repeatedly that she was
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ruining the reputation of the school by bringing in bakery products
to the school. A perusal at the documents that are produced along
with the petition would indicate that the statement of the victim’s
parents was taken on 17-02-2022, on the date of death and no
statement is recorded after registration of the crime in Crime No0.26
of 2023. The witness statements of the Principal, teachers and
other staff were taken in December, 2023 after investigation was
handed over to the second Investigating Officer. The second
Investigating Officer does nothing new, but, repeats the old saga.
Therefore, it becomes a classic case where reinvestigation into the
matter must ensue, but not at the hands of the same jurisdictional

police.

15. For the aforesaid reasons, the following:

ORDER

(i)  The criminal petition is allowed.

(ii) The order dated 03-05-2025 passed by the XLI
Additional Chief Judicial Magistrate (Additional Chief
Metropolitan Magistrate), Bengaluru in Crime No.26 of
2023, stands quashed.
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(iii) The ‘B’ report filed in Crime No.26 of 2023 stands

rejected.

(iv) The competent authority is directed to entrust the
matter to a different Investigating Officer of a different
jurisdictional Police to conduct re-investigation into the
matter; monitor the said investigation and place the
report of investigation papers before the concerned
Court, within three months from the date of its

entrustment in Crime No.26 of 2023.

Ordered accordingly.

Sd/-
(M.NAGAPRASANNA)
JUDGE
nvj
CT:MJ
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